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OPEN COURT 

CENTRAL AD?1Il'1ISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD. 

Dated : This the 27th day of June 2002 • 

original Application no. 734 of 2002. 

Hon'ble Mr. s. Dayal, Member (A). 

smt. sudarshan Aneja, 

P . G . T . (English ), Jawahar Navodaya Vidyalaya Chaubari . 
Distt. Bareilly. 

• •• Applicant 

By Adv : sri B.D. 11andhyan 
Sri s. Mandhyan 

versus 

1. Union of India through secretary, 
M/O Human Resources and Developnent 

(H.R.D.), New De l hi. 

2. Deputy Direct or, Navodaya Vidyalaya Samiti, 

Regiona l office s -10, sector c, Aliganj, 

LU.cknow • 

3. Deputy Director (Personnel), 

Navodaya Vidyalaya Samiti , 

H Qrs, Kailash colony, New Delhi. 

4. Principal, Jawahar Navodaya Vidyalaya, Chaubar, 

Distt. Bareilly. 

• • • Respondents 

By Adv : sri v. svaroop. 

0 RD ER 

I-Ion ' ble ?.fr. s. Daya l •. ·1ember (A). 

Thi s Qb. has been fi l ed for setting asi de the 

order dat ed 4/5.6.2002 passed by r espondent no. 2 . A 
. l- ~te-.... L 

direc~o~ has a l so; so ught f or ·quashing the or der dat ed 

27 . 6 .2000 in so far as it transfers . the applicant to 
~ . 

Aligarh. The applicant~ a l so s eeks dir ection to the 
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-tf) A. 
respondents not to give effect~the order dated 415.6.2002 

by which her representation has been rejected, order dated 

519.10.2000 by which she .has been transferred to Bansi, 

s idharath Nagar and order dated 27.6.2000, by which she 

was transferred Ja1Aahar Navodaya Vidyalaya (in short JNV) 

chaubari
1
eareilly to JNV. Aligarh. 

2. Tha applicant has claimed that she was promoted 

to the post of Vice-Principal in the pay scale of Rs. 7000-

250-12000 aQd.was posted to Aligarh. The applicdnt was 
Jv' 

on Earned Leave QA/ tha t time and was o ut side the COWltry • 

therefore . her husband moved an application befor e the 

Principal informing him t hat the applicant would come back 

on or before 31.7.2000. since the applicant did not receive 

any intimation about t~e r equest made by her husband. she 

moved~ 832 of 2000 on 20.7.2000, claiming tnat the order 

dated 27. 6.2000 has not been implemented and the ap~licant 

has not been relieved and seeking stay on tha t order. ~ 
'C'«.~~ '-

The applicant claimed to have given her joining Aon 14.8.2000 

at JNV. chaubari. Bareilly. The applicant vide order dated 
.t. 

withdraw~ of promotion for 8 .9.2000 was informed about 

a period of one year from 1.9.2000. she claimed that she 

was not itiformed about the extention to joining time till 

31.7.2000 . It is claimed th• t the respondents have passed 

another order on 519.10.2000 directing the applicant to 

join at JNV Bansi , Sidnar a th Nagar. The applicclnt has 

claimed that she should h ave been aJ;lowed to join at 
,y 

Chaubari. Bareilly because her promotion haiibeen c ancelled. 

It is cla imed that such an oraer was arbitrary in n a ture. 
~ 

The applicant has Rid~~ claimed that the pos t 

~ 
of Vice-Principal 
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was lying vacant on which she could have been accommodated. 

The applicants cla ims t o have filed writ Petition no. 20514 

of 2002 in the Hi gh Court. The High court vide order dated 

20.s.2002 disposed of th• writ Pet i tion with the direction 

t o consider her representa tion bearing in mind particularly 

t he fact tha t she will be r e tiring within an y ear. 

3. I have heard sri B.D. f.1andhyan and sri s. 11andhyan 
(,. 

l earned counse ls for the a pplicant and sri L. M. Singh brief 

holder of sri v. swaroop l earned couns el for the r espondents. 

4 . Learned couns el for the a~plicant c ontended that 

the applicant had fi l ed representat i on pursuant to the or der 
date d 20 . s .2002 

Lin WP no. 20514 of 2002. It is stated t hat the order 

da ted 415. 6 .2002 is non speaking as it merely states that 
\ 

r epresentation has been r e consideredsympathetically and 
I 

t hat it was n ot possible t o c a nce l the t ransfer order. It 

is contended t11at t he applicant h a s yiven first r epresen-
~ ~\£· '.•h'..._ 4t~ t­

t ation and there i s no q uest i on of r econsider ationAfor the 

f irs t time . 

s. I have cons i dered 

for the applic dnt. 
() t\,c,y "'~ ~ 

Learned 

the submission of l earned c ounsel 
l­

counsel for the r espondents 6'1"\ tJ.... 

" men t ionea th at the appl i c unt was not even in India when t he 

OA no. 832 of 2000 was fi l ed and t hat such an OA coul d not 

have been ~tertained . 

6. s ince the representation has b een filed in p ursuanc e 

to the or der of High court, t taerefore, this issue. has bec ome 
t.- v 

irre!a~ant. Besides the order in OA 832 of 2000 r efers t o 
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this issue and considering that the issue i.,,ias only formal 

in nature did not throw ou~ the OA on that basis alone. 

7. As far as the chal lenge of the a pplicant to 
\.--

order dated 27.6.2000 i s concen~ it was alrea dy agita t ed 
I 

in OA 832 of 2000 a nd has been settled and raising this 

i s sue again i s clearly barred by r esjudicata . The order 
.\.. 

dated $/9 .10 .2000 h a s a lso bec ome st-~J.. as it 'fTaS passed in -
t he month of October 2000. 

w;.h... (.... 
8 . It leaves us only ~order dated 415.6.2002 

v1hich is r egarding r ejection or the representation. I 

f ind from annexure 8 which has been referred in the impugned 

order dated 415 . 6 . 2002 t hat the a pplicant ha s agita ted the 

issue of her transfer to JNV chaubari t o JNV Aligarh and x_ 
~ c.o.-c:.JJ.,A """""~ ~ ~ M ~ .l 

had r equested tha t her transfer order A to c ontinue ~ JN\! I L 

A.~~~~~~~~:::Jlj..11:: 
cha ubari. The r espondents in deciding the repres ent a tion 

A. 
dated 415. 6 .2002 have ~stated t hat it ,.,as not ... possible 

t o c a ncel t h e transfer order because t h e only post of PGT 

(English) a t JNV cha ubari t-1as a lready filled up and 

Shr i B. K. Roy ,.,as wdrking on the pos t on regular basis. 

9. For t he above. I find no reason to interfere with 

the order dated 415.6.2002. The applicant shows her willing-

ness to join a t Bansi . sidharath Nagar in the first week 

of ~ly 2002. If she re{X)rts a t JNV Bansi . sidharath Nagar 

in the firs t i.4/e<:. k of july. she shall be allowed by the 

r e s pondents to join at JN\/, Bansi , sidharath Na-gar. With 

this stipulation t he OA stands disposed of with no order 
as to costs. 

I pc/ t·Iember (A ) 

, - I -
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